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M, S,Mukherice ,AM,

This is filed as én unlisted motion to-day.

The petitioner is aggrieved by an Ordér dt,9.6.97
through which he has been transferred from the of fice '
of the EOW,Calcutta to SIU-XVIII,Chandigarh vide Anhexgre-A
to the petition. He has prayed for quashing the said
transfer érder and has also made repré%éﬁtation,against
the said transfer,before the Director;Cénﬁral Bureau

of Investigation,New Delhi on 16,6.97 vide Annexure-B to

" the petition. Various grounds have been taken for cancellation
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of the said transfer order. The petitioner submits that

he has not yet handed over charges. On perusal of the
impugned transfer order , we find that one Shri R,Devnath ,
already posted at Calcutta at ACB Section, was transferred
to Calcutta vice the petitioner to bé relieved to proceed
to Chandigarh but according to the said transfer order
nobody has been posted in kke place of the petitioner in

case of procdeding to Chandigarh be effected by him,

In the circﬁmstances, on hearing the ld,counsel for
the petitioner, we dispose of the petition at its present
stage itself with the order that the respondent no,2 herein
The Director,CBI,New Delhi, shall consider the representation
filed by the petitioner appropriately and ﬁill Sﬁchfdisposal,
the impugned transfer order is .stayed so far as the applicant
is concerned, provided, the petitioner has not already been

relieved from his present place of posting.

Certified copy be given to the petitioner by 30th June,
1997 and the petitioner shall forthwith serve copies of the
petition and annexures along with copy of this Order to all

the respondents.

(M,S ,Mukherjee) Aa, K ehatterjee)
Member@kg Vice-Chairman,




